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01en Ct>u;-t. 

CENTRAL PDMINISTRATIVE TRIBUNAL 

6b_~~. ~B ... E.,NCH ; ALLAHABAD• 

Original Application No.427 of 2001. 

Bhola Nath Pandey 
·aged about 29 years 
son of Shri J.P. Pandey 
Village Kashipur, P .0. Barehta 
District Faizabad, u.p. 

• • , ••• Applicant. 

(By Advoc a te : Sri Satya VijayJ 
Sri P.s. Pal"Xiey ) 

Versus. 

l • Union of India through Secretary 
BRDB, 'B • \Ving ',.4th Floor 
Sena Bhavan, ~w Oelhi-11(!)011. 

2. Director General Border Roads Kashmir House , 
D.H.Q. Raja Ji Mir g , New Delhi-110011. 

3. Ch:ief Engineer, Head Q.iarters 
Projec t Pushpak (GREF) 
C/o 99 APO District Aizawl. 

4. The Commander, H.Q. 
24 BRTF (GRE8 ) 
C/o 99 APO 
Disttict Aiz awl. 

5. T~ Officer C~mmanding 
405 Road Miint 
Platoon (GREF ) 
C/o 99 APO 
Champhai State Of Mizoram. 

• •••••• Responde nts. 

(By Advocate : Sri Saumitra Singh) 

_o _RJ> _E_R_ 

Heard Sri P .s . Pandey learned counsel for the 

al'plicant and Sri Saumitra Singh lear~d counsel for tl"e 

respondents. 

2. learned counse l for the resPJOrxie nt s ha s brought 

to my tflOtice certain decision Of the Co.urt am Government 
" ~'-t, T" 

of India v1 ith regatd to the status of General Reserve 
" 

Engineer force. The judgcre nt and necessary orders of the 
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Governrne nt of India amply prove' that Getl9ral .Re serve 

Engineer Force is an integrul part of the Armed Forces 

Of India. Since the Tribunal has no jurisdiction to 

entertain thl? case \vith regard to •ny tlember of Military 

and Air force or any other Armed force Of Union as provided 

under section 2 of the J'\dministra t ive Tribunals Act 1985--' 

~~~w::er t~ the O.r\. is not maintain.ale and is 

accordingly oismisseC:: as -.t-.ri thdrawn without prejudice to 

t he applicant•s right to agitate this issue at the 

ap}tropri<tte forum for redressal of his grievance. 

~~· 
Nember-A. 

l~nish/-


